
LOK SABHA DEBATES

LOK SABHA

Thursday, March 6, m 5/Phalguna
15, 1899 (Saka).

The Lqfc Sabha met at Eleven of 
the Clock.

[Mr. Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, I have given notice to 
suspend the Question Hour to enable 
this House to take up certain issues 
which have come on the surface today. 
If you kindly take the trouble to visit 
Red fort ramparts, you will sec that 
there is an ocean of human beings ..

MRa SPEAKER No, I am not allow
ing it.

(Interruptions)

MR SPEAKER- No, I am not allow
ing him.

(Interruptions).

MR. SPEAKER: Kindly sit down.
The question hour cannot be suspend
ed.

SHRI JYOTIRMOY BOSU: I am 
reading my notice .. (Interruptions)

MR. SPEAKER: I have not given 
consent to it.

SHRI J Y O T IR M O y  BOSU: The
entire city is,. . . .

MR. SPEAKER: I have not called 
any member, frothing will go m  
record.

SHRI JYOTIRMOY BOSU: * • *

MR. SPEAKER: Shri Lakkappa—- 
absent; Shri Barman.

SHRI R. N. BARMAN: Q. No. 243.
(Interruptions) .

Forged International Vaecteatien
(Interruptions)

*243. SHRI R N. BARMAN: Will
the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) the travel agencies against 
whom investigations were made by 
local authorities in connection with 
forged international vaccination certi
ficates;

(b) the names of persons arrested 
in this vaccination racket; and

(c) how many of them have been 
penalised &o far and the nature of 
the penalty imposed on them?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN
SINGH): (a) Complaints received in 
connection with forged international 
certificates are under investigation by 
the police.

(b) No arrests have been made so 
far.

(c) The question does not arise.
(Interruption*)

MR. SPEAKER: I am not giving my 
consent to ft. X am not allowing the 
Question Hour to he suspended.

(Interruptions)
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ME. SPEAKER; If yap go on like
this, I will not allow anything to go
on record. Nothing will go on record.
Please don't interrupt the proceedings
o f the House. There is a limit to it.

I have not allowed the adjournment
motion. I am not suspending the
Question Hour.

(.interruptions)

Nothing will go on record. I have
not called anybody.

(Interruptions)

SHRI SAMAR MUKHERJEE (How
rah): Please allow Mr. Jyotirmoy
Bosu to make hi* submission. We are
all agitated.

MB. SPEAKER: On what? He has
already made a brief submission

SHRI SAMAR MUKHERJEE: He
wants the Question Hour to be sus
pended. He will make a brief sub
mission on that.

MR. SPEAKER: I do not understand
this. They have not even started from
there Nobody knows from where
they are coming, and these people,
without knowing them, without seeing
them, are telling go many things

(Interruptions)

SHRI JYOTIRMOY BOSU: I want
to make a brief submission on the
notice that I have given you.

MR. SPEAKER: In one minute you
can say that.

SHRI JYOTIRMOY BOSU- I hav*
given notice of a motion under the
appropriate rules to suspend the
Question Hour and to take up a 
motion which reads as follows:

"Delhi has become a barricaded. . .

MR. SPEAKER: No, please,
(Interruptions)

MR. SPEAKER: The notice before
me is under Bale 388. I have not

given my consent. This is the froth 
one you are raising.

SHRI JYOTIRMOY BOSU: You da 
not see the papers.

MR. SPEAKER: This is not the one
I have here. Pleaae sit down. You
have given notice of & motion lor
suspension of the question hour. That
is the one before me. I have not
given my consent to it.

SHRI JYOTIRMOY BOSU: I was
making a submission that to-day why
I wanted the suspension of the Ques
tion-Hour under Rule 388 and that
Rule 32 be suspended.

MR. SPEAKER; There is no speech
along with that. Please finish your
submission »in one minute.

SHRI JYOTIRMOY BOSU: I am
not a machine-gun.

MR. SPEAKER: You are more than
a machine-gun.

SHRI JYOTIRMOY BOSU: I can
not do even a single-shot firing. The
motion is:

(1) That Delhi has become a bar
ricaded city. I went round and
saw it myself.

(2) The imposition of the prohibi
tory orders by the Central Gov
ernment under Rule 144 on the
eve ol the historic People’s 
March to Parliament and to 
meet the hon. Speaker by prior
Appointment.

(3) The deployment of Delhi Police,
an additional 15,000 CRP and
police forces from other States
to prevent the people’s march...

(r-n*erruption*)
SHRI DINESH CHANDRA

GOSWAMI (Gauhati): How does a 
discussion arise here when you have
not given your consent?

SHRI JYOTIRMOY BOSU; Over 
and above this, the Government haa



5 U*al A**u#r* PHAJLGUNA IS, 1896 (SAKA) Oral Answers

jfnhSbHd. buses from entering into the 
and bus drivers are intimidated.

SHRt H. K. L. 3 HAGAT (East 
XMbil: They are alt ialae allegations.
S o far everything in Delhi is fton- 
wtnWit A ll hia allegations are false... 
wound *nd seen. 1 have seen myself. 
JBverything is peaceful and non- 
wtaTtsrf, Ala liis allegations are false...
^Mhsmipfions) It fo abeojcttely non- 
■enwcftl and false- •.. (Interruptions) 
The buses are running, the shops are 
•open a n d  there is complete peace and 
tttonaaky. I have gone round myself 
4 H  seen. Their so-called people’s 
——cli to Parliament is doomed to 
tmMto, That is what is irking them. 
That la why all these things.

ilnt*rruption&)

ME. "SPEAKER: Cm the merits of
this I Tiavp not allowed this adjourn
ment tnofaon. It is the duty of the
<3eflmrmnent to maintain law and
order. It is a question of law and 
order. There is no question of adjou
rnment on this. I never allow adjou
rnment motions to be raised during
Question -Ho ur. There is no case for
suspension of the Question-Hour.

SHRI JYOTIRMOY BOSU* We
would net allow the House to proceed.

MR. SPEAKER* If you would not
allow the House to function properly,
then, kindly leave the House.

^Interruptions)

MR. SPEAKER: I would request all
« f  you, to kindly sit down or to please
leave the House.

SHHI SAMAR MUKHERJEE: You
plane alfa* Mm to make his submis
sion.

HA, {SPEAKER: But he is not

Xlnterrupttons)

mm SAMAR MUKHERJEE: 
ActaatUr, aH the rolrifo ar® barricaded.

Thousands of policemen have been
deployed. We do not know whether
we are in the midst of a civil war oz
not. So many millions of people have
come for the march. They are trying
to create terror among the people.
They are coming to meet you. The
demands on which they are coming
here are .. . ,

MR. SPEAKER: When they are
coming to me, why do you want to
anticipate.

(Interruptions)

MR. SPEAKER: Because I do not
allow the suspension of the Question-
Hour, you want to create all the
trouble.

(Interruptions)

SHRI SAMAR MUKHERJEE:
People are coming before you; they
have come to submit their demands
before you. They are being prevented.

MR. SPEAKER: Why do you anti
cipate that they are not coming? They
are coming to me and I have given
them the time.

SHRI JYOTIRMOY BOSU: You
are elected by the people to come to
the House...

MR. SPEAKER: Will you kindly
hold your observations?

SHRI JYOTIRMOY BOSU: I will
stick to it.

SHRI SAMAR MUKHERJEE:
Why so many elaborate police arrange
ments? Why so many barricades?
Mr. Speaker, Sir, you were requested
to be present so that you can receive
the Memorandum. But why was this
is interfered with? Why should there
be such elaborate arrangements, Sir?

MR. SPEAKER: It is the duty of the
Government to maintain law and
order. It is an administrative matter.
Please git down. Please don’t Inter
rupt the proceedings of the House.
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SHRI SAMAR MUKHERJEE: Sir,
we have said about our position
clearly. We have made a public state
ment why we are not participating in
the demonstration. But we have made
it completely clear that we support
all the demands which they are mak
ing and we support them. These are
demands coming from the people.
Emergency is being imposed in the
interest of the ruling party and they
amp the unfortunate victims.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): This is absolutely wrong.
Sir, this cannot go on like this. I
request you to see that this does not
go on tike this.

(Interruptions)

MR. SPEAKER; Mr. Jyotirmoy
Bosu, you have said what you wanted
to say. Order please.

SHRI NOORUL HUDA (Cachar):
This is a Police Raj. . .

MR. SPEAKER: Kindly sit down.
Don’t interrupt the proceedings of
the House. It cannot go on like this.
Order please.

SHRI NOORUL HUDA: The whole
city is full of barricades and there are
police personnel everywhere. Have
the people no right to demonstrate
before the Parliament, Sir, they
wanted only to present the Charter of
Demands before you.

(Interruptions)

MR. SPEAKER: Don’t go on like
this. Order please, I «m sorry you
are interrupting the proceedings. I
have heard you. I am not preared to
listen to yew any more.

May I request you to hear me? Your
otnwevaftiona are going far beyond my
tolerance. have waited for half an 
hour go that better counsel may revail
on yoti.

f u r T % « r r £ * ? % * f - g | r g
f t  trrc 

n f fcm | 
t  w  | f t  m r  w r r  11 forte
*r ^  ift t  i

vtyfei (wiw$k) : mm 
t o f t  wp: t Hf

f t  | i (* r w w )

SHRI NOORUL HUDA: What is tbs
harm in listening to us? The people**
demands are already before you.

art wtr : 3Fr n m r  w
sfrTJTT, ^*nrr *rr ^  f  i

n vrftv *nffr ^ i
im w  J f --------(at»w w ) ---------------

HTT Vt ijtaT I
m ^t tfsropr star wt pr

* rrq m  $ i . . .(a*TOw) . . - 
VX*fT {£ ?ft

v m z  r s *  f  i fin f*
srrr % v w i f t  % f t **t«&

w rforrt,
*$sr i

MR. SPEAKER: I have given a
minote to make your submissions.

f  *[%m * W
fqpfj 5f tfifrnr i uw  vt *wt

I

* vAqto v * r
f^tfr * *£t $ <flr

fT3* vt ffHW v w
wt

m  $  v m n ft  i i f w
ftr  &  m  t  f f  \

( « i w )
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warn *sfta*rr $*r « *  %
a t  f fa r  # *frr

iiff f  t ^  w m r ̂  ̂  ̂  wtW t % ..,
SHUT B. R. SHUKLA (Bahraich):

H r. Speaker, Sir, I now rise on a 
point of order. Ate you going to
allow this during Question Hour?

frcitqt q t̂aer : faro snra vt
sftfair i

«f> vtff «ra : warer
warw t  f*rp& w m w f,

Unvncf ^ i w f t  *ETTsnr ^ srrrjr 
m  3/srr m m  *m  ^ff «rr i 
trrf^nnt^ iifhrsfi % sfr v ftm x

gTfirer if w r o
w m  a  ^rrcr wrâ r, ^rrt f w :  sr*re 

*pt ^  tfftt |  i $*r % *rr*r *rt 
* r f«w f^rr t  fa
*rrer «»^*r «ft t  j n̂r iR -v r ^ m
^  T9T I, srrart *r>r «r$t | ,  $t
w w t J f% ii^c t  s®  amr, 

%&i*u % vp* *rt *rr *w *m -vrm
^ v w  5f7T f̂ TT 3TPT cfr 3*T % Vtf
sRfTsr$«Tt*fT i ^Rr^^rrtf«F?TTtw
w  v i  wt # ^ r  ^  f , ¥ ^ t
unrar nvf-iTFstPR f r  wn'T tstt
^  «rm rnf wrr «*mr fn;,
3*fc WTO % flram-ITiqR ^TF^f WX 
f^rr ?d f d  srr?r ^  ifWt, «rfpf

*rfc «if **m  f>rr f  ?rt ifr *t art 
sr fg fR 'sn r^ r| ,%M’Jnr g t f l v w r

T̂ft ^  t  w f r  ^fr
4 tv w f-« m  ^  ^ 15^ an cfr
*rr m m  v m  *rf?r sir %rm vr

fPW ’WPTT W*Wf I  9ft HTT $*ffr
m ^ t ^ iw K  q m t € t  wx we *
I  »

SHRI P. G. MAVALANKAfc (Ah- 
medabad): Mr. Speaker, Sir, you 
have already called me. May 1 make 
a submission?

MB. SPEAKER, Sir, more than hall
an hour has already been spent with
out any question being put. Now, my
submission is this. Although my fri
end Mr. Jyotirmoy Bosu gave a re
gular notice to suspend the Question
Hour, you were pleased to give your
definite ruling that the Question Hour
according to you, cannot be suspends
ed.

Whether the march today in Delhi
is historic or other-wise, whether
four lakhs hart gathered or ten % #%
have gathered, the march is going to
come eventually (Interruptions), Sir,
whether Delhi is full of barricades,
ditc. is also a matter of opinion and
controversy. My submission is this.
Question Hour being 1 very impor
tant right of the Members and since
you have already given your ruling,
you may kindly request all Members
to keep quiet, and you may then
give them chance to make their sub.
missions on this historic event soon
after the Question Hour is over. (In
terruptions) .

My point is, after all, whether
Congress Members like it or not, the
fact remains that it is a very im
portant event which is taking place
today. When, sir, lakhs of people have
come from different parts of the coun
try to take part in a peaceful proces
sion and to register their protest and
to present the people’s petition to
you. Sir, then this House has a right
to reflect its own views. My point is, 
let it be done after the Question Hour
and you may kindly allow submis
sions on this poirtt.

SHRI DINESH CHANDRA GOS- 
WAMI: A notice for the suspension
of the Question Hour was placed ba- 
fcrre you and you, in your wisdom,
after considering it, have given the
ruling that the Question Hour cannot
be suspended What is the impact of
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this march, whether it should be &*-
cussed or not, it is not for us to de
cide all that. Alter all, you are the
person who decide, but we feel
that in order that this House runs
properly, the discretion should be left
with you. Always, alter the Ques- 
stion Hour is over, many matters on
which we have difference of opinion,
and which we feel should not be raised
in this House, are raised either with
your permission, or sometimes even
without your permission. Our submis
sion is that the question Hour should
go on. After the question Hour, ob
viously during the zero Hour it will
be left to you to decide whether you
should permit any discussion to take
place. We are not debarring a discus
sion. It will be up to you, and
whatever be your decision, we will
abide by it. But this way of obstruc
ting the proceedings of the House is 
not only unparliamentary, but if this 
is permitted, we feel that this will
become a precedent for this future
also. Because of four or flve persons
the House will be held to ransom
We cannot allow this to happen that 
four or flve persons hold the House
to ransom at their own sweet will.
Therefore, we feel that you should
allow the Question Hour to go, and
if they do not want it, they need not
participate, but their attitude only
reflects their frustration. Because they
have not been able to produce a si- 
tution out side the House, they want
to creat a situation in the House.
Therefore, my submission is that the
Question Hour should go on, and if
there is anthing which they want to
express, they will be able to express
it in zero Hour subject to your per
mission. (Interruptions).

MR. SPEAKER' The Question
Hour must proceed.

SHRI JYOTIRMOY BOSU. What
has happened to my motion?

MR. SPEAKER: I am not giving my
consent.

SHRI JYOTIRMOY BOSU: Which
one?

iff WWTt PW i

«rwr*n&tor, w  % ^ &
5 * "ft sffcm *nr i

www â mnr

$, fswr | i

I am not allowing anything mace,

SHRI JYOTIRMOY BOSU: It it  »
glorious day for you that the entir*
country is coming to give you a peti
tion. You should be gratified that *
million people are coming ta you.
You are going to make history
because of this. Dd you know thejr
are all coming to you?

MH. SPEAKER; They are coming
to me in a very constitutional manner.
I am going to meet them.What I*
wrong about it? They are very wel
come to see me.

SHRI SAMAR MUKHERJEE: That
is our point. What is wrong if a mil*
hon people come to submit their
demand to you? Why do they bari- 
ncade.

MB. SPEAKER: If they are comine
to submit their demand, nobody pre
vents them.

SHRI SAMAR MUKHERJEE: Then*
why these arrangements of the police*
why this barricading?

SHRI NOORUL HUD A: Why should
they employ lakh® of policemen and
CRP personnel to suppress the de
monstration? They are the people o f
our country. They are coming to P»®~ 
sent a charter of demands to you, the
Speaker of the House of Parliament.
Have they no right to submit a char
ter of demands to you? Why should
Government put up barricades? That
is our question. Please direct the
Leader of the House and the Homer 
Minister and ask them why they have
employed the policemen, in such large
number®.
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3HJU H. K. U  BHAGAT: Life hi 
Delhi ia peaceful and normal. They 
are making false and baseless allega
tion* because their demonstration has 
not got strength.

MB SPEAKER: I am exercising ex
treme tolerance and patience, but this
is coining to an end very soon The
way you are going there is no other
alternative except that 1 will have to
perform certain very unpleasant du
ties. For 45 minutes you have been
doing like this 1 do not want to
spoil the atmosphere The leaders ard
coming and I have told them that they
are very welcome to see me But that 
way you are doing it, you are not do
ing any service to them. You are no!
doing any service to this cause. I do
not want that we should go to that
extent that the idea with which they
are coming should get lost In this
way I cannot go on tolerating it for
ever I tell you once and for all.
There is a limit for me I just wanted
the people to know what you are do
ing before I take action I want the
people to know what you axe doing
so that our action later on may be
justified
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